
[ 34881
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Speciat Original Jurisdiction)

THURSDAY, THE TWENTY THIRD DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PET lTtON NO: 23s54 0F 2026

Between:

Srnt. Nenavath Pravalika, W/o. Nenavath Kishan, Aged about 34 years, Occ.Housewife, Rl/o.H.No.5-35, Ganya Naik ffrrnOr 
- 
Viffrge, DevarakondaMandal, Nalgonda District, Telangana State. - -

AND ...PET|T!oNER

'1 The state Erection commission, Terangana, represented by its secretary,Hyderabad.
2. The Chief Electoral Officer, Telangana, Hyderabad.3. The District Election officerand o].tri"i, CJ6"iollNatgonda District4 The Electorar Registration- office*no idd, o-evarat<onoa-'Assembry
_ Constituency, Devarakonda, Nalgonda Disirict. 

- -'
5 The Tahsirdar-cum-Assistant E'lectorar iejistration offrcer, DevarakondaMandal, Nalgonda District.
6 The Booth Lever officer,.poring Station No.78, Ganya Naik rhanda Virage,Devarakonda Mandal, NalgondJ District.T The Erection commission of rndia Rep by its commissioner, Union of rndia,Nirvachan Sadan, Ashok Road, New Delhi'-Oi

...RESPONDENTS

Petition under Arlicre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to issue writ order or Direction more particurarry one in the nature of writ of
Mandamus decraring the action of the respondents in dereting the petitioner s name
from the electorar ro without notice, without folowing the due procedure prescribed
under raw, and in refusing to issue the Speciar rntensive Revision (srR) voter
enrolment apprication form and refusing to receive the petitioners apprication despite



her representation dated 1410712026. as illegal, arbitrary, unconstitutional, violative

of Articles 14 and 21 of the constitution of lndla, contrary to the provisions of the

Representation of the Peop e Act, 1 950 and the Registration of Electors Rules, 1960,

and consequently direct the respondents to forthwith issue the prescribed SIR voter

enrolment application form to the petitioner. receive and prfcess her application,

consider the same str ctly irr accordance with law, and nclude the petitioner's name

in the electora roll pertaining to Polling Station No.78, Ganya Naik Thanda Village,

Devarakonda N4andal. Nalgonda District. Telangana State, before the expiry of the

notifred last date for submisr;ion of applications, i.e.,241071202ri.

l.A. NO: 1 OF 2026

Petitron under Section 151 CPC praying that in the circurrstances stated in the

affidavrt filed in support of the petrtion, the High Court may be pleased to direct the

respondents to immediately issue the prescrrbed Specral lntensive Revision (SlR)

voter enrolment applicatic n form to the petitioner, receive her application

notwithstanding the responrlents' earlier refusal, process the same in accordance

with law. anC not deny consileration of the petitioner's claim merely on the ground of

limitation or expiry of the last date.

Counsel for the Petitioner: SRI R.JAGANLAL
Counsel for the Respondent No.1: MS. PRIYANKA STNGH REP SRI P.SUDHEER
RAO, SC FOR TSEC
Counsel for the Respondent Nos.2 TO 7: SRI OMAR FAROOQ, SC FOR ECI

The Court made the following: ORDER



IN THE HIGH COI]RT FOR TI{E STATE OF TELA NGANA

AT HYDERAB AD

THE HON' BLE THE CI UI._F,tt STIt.E.SIII APAI{ I,SH KUMAR SINGH

THE HON'B LE SItI,IUSTICIi G.M.]VIOH IUDDIN

wRll'l,[] ft' l lON N o.2-15 5{ OF 2026

l)atctl:2-1.(17.2026

Betwe en:

Smt. Nenavath praval ika.
Wo. Nenavath Kishan

fln(l

... Petitioner

. .. Respondents

The State Election Contntissron. l.elangana.
Represented by its Secretar.1.. Hl,cler.abad and 6 others

ORDER:

Ileard Mr. R Jaganlal. lcar.ncd counsel for tl,re petitioner;

Ms. Priyanka Singh, lear.ned cotrnsel r.epr.esenting Mr. P. Sudheer Rao,

leamed counsei lor resporrclerit \o.I ancl Mr. Ontar Faroocl, Iearned

ANI)



l

Standing CoLrDse[ lbr I:lr-'ction C]ornr-nission ol' lndia, appearing for

Irrtensire Rcr ision rSIRt llcI Elcctorll I)hoto ldentit)' card (EPIC)

re spotttlettt \ os.l to 7

2. Irctitioner. upl1r.oache(l tiris ( oLrr-t lllc'ging delet on of her name

tl'o nr the electoral l':rll rr ithoLrr lrolice dLlrin!: the curent Special

nurnber.is TI( I l57li 7 [ler. lrLrsLr;. r,.l's t.]iLtne is Sri Nenarath Kishan.

u.ho cr-rntinucs to hc enr.ollerl in rhc Iatcst electoral l'oll tlnder EPIC

riithin tlte slnte colrs-irLre ne I . Shc ltrs lrlso exc-rcised her tlanchise in

\o.Tl(.1 1571"9. Bo.h otrhcnt conrit.[re to reside at the same address

tlr ere

the (iram Plncl'rltl:tt el.'ctiotl: i'reld in Decernber. 2025. Theretbre.

rece.r'ed anv notice

provide the prescribed

\\rls no lecal brrsr: lbr' ,.leieriorl ol'iler natne tiom the electoral

rcgar.rling the pritlt,.rs:d tLeletir.rn ol her nenle llorn tlle electoral Ioll

[rpon cliscor.,r.in!. th rr lt,-'r nrlrrr.. lrrrs bccn dc]eted, :;he irlrnediatell'

loll l ithin :ucll rt 'hrrrl lre r'ioil Shc ltcr ct

approached tir.- e le-'toL-rtl iitLthorities to

applicltion lirrrr

the eicctoral roll. []et tecltt.'rt

Llncl')r' lh!' orrLrttirtr SIR tirr rcstoration of her name in

cleclined. thereby depriving her\\ ls

statutot.\ righr to se,tL rr.,elrr:irrir irl het natle in ttre electoral roll

Flavirtg tlo othel-rll1.'rlrltir e tlli Ir'r'\!'l-lt \\'r'it Pt'rition llas been liled b1'



-l

the petitioner lbr declaling thc action ot'the respondents ln deleting

her name frorn tlie electoral loll w ithor-rt lollowing the due procedure

prescribed under larv and irt lelirsine to issue tlie SIR application fonn

and to consider her represenration dated 14.07.2026, AS arbitrary,

illegal and contrary to the pr.or,'isions of the Representation of the

People Act, 1950 and the [{egistlation ol'Elecror.s Rules, 1960. She

has prayed tbl a consequcntial (lrrcction upon the respondents to

forthwith issue the plescribed SIR application tbrm and receive and

process her application str-ictl_r in accoldance wtth Iaw and include her

name in the electoral roll pelraining to Polling Station No.78, Ganya

tr*aik Thanda Village, Der arakonda N{andal. Nalgonda District,

Telangana State, beforc cxpir.r' ol tlrc notifled lasr date tbr subrnission

of applications i.e.,21.07 2016

3. Leamed Standing CoLrnsel lirl Election Cornrnissior.r of India

has, on instructions. staterl that the nante of the petitioner was

appearing at two places in the sarle constituency. Therefore, her

name has been deleted frorr one placc. The process being undertaken

under the plesent SIR. rs per rhe directions of the Election

Cornrnission ol India containcil in Circular datcd l-1.05.2026, requires



+

objections,'clrilrs to [)e mrr]e rlier pLrblication of the draft roll. Ihe

publieation ol'dra1i roll us per the plesent schedr-Lle is to be tnade on

10.0S.1016. .\s pcr ('laLrsc 5(,-') ot',\tttt,-'llt-tre-B of Annexure-I of the

said ('ilcular'. a p!'rsr)n. rr ho u ents shiliing ol resitlence rvithin or

outsirlc the constitu''r c\. or' \\ r.urts colrection or upd.rtion of entries,

replacerreut ol EPI(' rncl nrrrliing of P* D shall be retluired to submit

his application in lioln.r-E l)ctitiorrcl wents her narle to be shifted to

Polling Bootl'r \o.78. as ffeselltl\ her ttat.tte appears in the electoral

rolls at Polling Booth \Lr.9i. rr hie h lccording to the l,:amed Standing

Couns.'l tbr Election ( oruuri>:rort ol' Iudia. talls u ithin the same

consI rtU enc \

1. ln the ;rtbrcsuid brrcl,gr oLrrrd lire ts and circumstrtnces, libefty IS

allouctl to th.' petitioner to lile lr.'r-clrtrrus ob]ections upon publication

of thr drali rrrll. lis per llre |r.r.tLlLrre ;,rcsclibecl :Lncler the present SIR

Lrncler the clirectiLlrs ot' the Uection Commission of

India lirle ('ircrLlll ilat:tl I-1 05 1016

i. \eedle ss to sur . llrc rcsIonricnts lLrthoritics ri oLLld consider the

same ir.r accorrlancr t irh llLu

being conducted
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6. J'he instant Writ Petitron rs accordingly disposed of. There shall

be no order as to costs.

Miscellaneous applications porrding, if any. shall stand closed

SD/. A.H.S. GOWRI SHANKAR
s STANT REGISTRAR

//TRUE COPY//

SECTION OFFICER

The Secretary, State Election Commission, Telans na, Hyderabad
The Chief Electoral Officer, Telangana, Hyderabad.
The District Election Officer and District, Collector, Nalgonda District.
The Electoral Registration Officer and RDO, Devarakonda Assembly
Const(uency, Devarakonda, Nalgonda District.
The Tahsildar-cum-Assistant Electoral Registration Officer, Devarakonda
Mandal, Nalgonda District.
The Booth Level Officer, Polling Station No.7B, Ganya Naik Thanda Village,
Devarakonda Mandal, Nalgonda District.
The Commissioner, Election Commission of lndia, Union of India, Nirvachan
Sadan, Ashok Road, New Delhi-O1
One CC to SRI R.JAGANLAL, Advocate [OPUC]
One CC to SRI P.SUDHEER RAO, SC FOR TSEC [OPUC]
One CC to SRI O[/AR FAROOQ, SC FOR ECI [OPUC]
Two CD Copies
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HIGH COURT

DATED: 2310712026

ORDER
WP.No.23554 of 2026

DISPOSING OF THE WRIT PETITION

WITHOUT COSTS.
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